
DIRECttORAttE GENERAL OF FOREIGN TRADE

DES―V!(F00D&MISC)

Minutes ofthe meeting No.05/16 of NC― Vl dated 09.07.2015

Meeting No.05/16 for the licensing year 2015-16 to consider cases under Duty Exemption Schemes

(Chapter-4)of Foreign ttrade Policy 2015-20 pertaining to Misc.&Food Products was held on 09.07.2015 underthe
Chairmanship of Sh.S.K.Samal.」 t.DGFT.Fo‖ owing members were presentin the meeting.

S.N Name of the Officer Designation Department

1. Sh.」 .P.Maurya Dv.|.A. MFPI

2 Sh. S.K. Pandey Asstt. Director MSME(Food)

Officers in attendance
3. Sh. Yoginder Singh DDG DGFT

4. Sh. Ratan Lal Meena FTDO DGF丁

Agenda for individual cases was taken up for discussion. Decision taken in each case is enumerated below.

Ad-hoc norms fixed in this meeting are valid for a period of 2 years reckoned from the date of ratification as per para

a.12(vi) of Hand book of procedure (vol-l) 2O75-2O updated as on 01.04.2015.

Xxxxx
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HQ File:01/85/050/106/AM 15

Party Name:THE NA丁 10NAL

INDUSTR:AL CORPN.LttD

Meet No/Date:5/85-    iStatus:

ALC3/2015              ,

09.07.2015

RLA F‖ e:05/24/040/278/AM 15   Lic.No/Date:0510391391   1Deferred
‐26.09.2014

or. iuOfriiairr*ii, Sf'. J.K. Kulshrestfta, Sfr. Sunil Kumar Arora & Sh. lndra Singh Rawat appeared for PH' The

Committee heard the representatives of the firm. Their main point was that the production of blended vodka is

under the control of State Excise and therefore, the actual use of imported distillate in the blended Vodka is

ensured. The Committee did not accept this argument. There was a unanimity for not permitting import of

concentrates against export of blended liquor under ad-hoc norms. lt was decided to maintain the earlier

decision taken in the matter which is being consistently taken in similar cases. lt was also decided to include the

.item"LiquorConcentrate/Oistillate"inthelistof itemsmentionedatpara4.l'1 of FTP,2015'20 whicharenot

,eligible for issue of Advance Authorisation under para 4.07 of HBP, 2015-20. 
0M-
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HQ File:         IRLA File:        IFixauon Of ad― hoc normsin terms of para 4.4.2 of HBP′ Vo.l(2009-

2 01/85/162/139/AM15 03/95/40/456/AM12114)for eXport product(1)Safflower Seed(SOrtexed/prOCessed and
,             ‐meant for Bird feed purpose)(2)Saff10Wer/Soya De― oiled Cake.

丁he COmmittee  noted that the comments are awaited from Deptt. of Animal Husbandry, Dairving &

Fishettes(DAHDF)′ Feed&Fodder D市 n.丁he COmmittee decided to remind DAHDF to expedne their comments.

The case is deferred for 06.08.2015' .'. \'.

Party Name: MARICO LTD Meet No/Date:5/85- ,Status:
'ALC3|1OL1 ,Deferred

09.07.2015

り

「

~i

1



1     212      Party Name:MARICO LTD            ‐Meet No/Datei5/85-    ‐Status:
IALC3/2015            1Deferred

109.07.2015

3 1HQ File:          Fixation of ad― hoc normsin terms of para 4.4.2 of HBP′ Vo.|(2009-14)for eXport product

01/85/162/138/AM15‐ Milling Grade Copra againstimport of Copra Grade― ‖.

・丁he Committee  noted that the comments are awaited from Coconut Development Board.The Committee

ldecided to Coconut Development Board to expedite their comments. 丁he case is deferred for 06.08.2015.

1     213      Party  Name:  MUKKA  SEAF00D Meet No/Date:5/85-   Statusi
l ‐                INDUSTRIES PVT.LttD              .ALC3/2015          ‐Approved

09.07.2015

‐HQF‖ e:           ‐RA FoNo:          Fixation of ad― hoc norms:n terms of para 4.4.2 of HBP′ Vo.|(2009-

‐ 01/85/162/143/AM15‐ 07/24/40/312/AM15■ 4)for eXport product Fish Meal(Finished)against import of Fish

l           l           lMeal(uninished).

1 丁he Commttee noted the comments of CIFtt furnished宙 de their letter No.3-5/2015/QAM dated 16.06.2015.

. :As perthe comments,of CiFT,7%wastage on importis recommended.Thus 10Kgs ofimport w‖ l yield 9.3Kg of

1 lnished product to be exported(93Kgs mentioned in the comments appears to be typographical errorit should
l be 9.3Kg).On the basis of C!F丁

′s comments&nrm′s letter dated 06.07.2015 indicating vitamin composition′ the

Committee decided to ratify the ad-hoc input ou ut norms as u

Export ltem Qty. lmport ltem Qty.

Processed Fish Meal(Dtted′ pulveパsed′ sieved

and packed)With Vtamin content―

VitaninA-15.hg/100g′  Vitarrlin D-4.Ohg/100g′

Vnamin  E-  0.20mg/100g′   Vttamin  C―

0.50mg/100g′   VLamin  Bl-0.25mg/100g′
Vitamin  B2-0.25mg/100g′   Vitamin  B3-
0.25mg/100g′   Vitamin  B6-0.25mg/100g′
Vitamin B12-4.34hg/100g&BOltin(Vtt B7)―

3.7hg/100g.

465M丁 Fish Meal(Unttnished)with Vttamin
content―

VたaninA-15.hg/100g′    Vitamin  D―
4.Ohg/100g′   Vitamin E- 0.20mg/100g′
Vitamin C-0.50mg/100g′  Vtamin Bl―
0.25mg/100g′  VLamin B2-0.25mg/100g′
VLamin B3-0.25mg/100g′  Vkamin B6-
0.25mg/100g′ Vttamin B12-4.34hg/100g

&Boltin(Vit B7)-3.7hg/100g.________

500MT

RA may take consequential action as per policy/procedure.

214     Party Name:WESTERN INDIA CASHEW    iMeet No/Date:5/85-   iStatus:
‐COMPANY PVT. ALC3/2015 Deferred

HQ File:

09.07.2015

RLA File : Fixation of ad-hoc norms in terms of para 4.06 of HBP, 2015-20 for

otl85lt7tl036/AM16 'O5l24l4)l137lAML6 export of Roasted & salted wholes cashew against import of Cashew

KernelWhole and packing material.

It was noted that earlier the firm was allowed ad-hoc input output norms in a number of cases with the condition of

same variety, size and origin for both import and export. lt was decided to call for import and export documents

i.e. Bill of entries and Shipping Bills in a few suc! g;es to verify the compliance with the said condition.

ツ   ■1
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He File : iLA eif" , Fixation of ad-hoc norms in terms of para 4.06 of HBP, 2015-20 for

6 O1l85lt7t/o37lAMt6 o5l28l4)l)72/AM1.6 export of Roasted & salted cashew Kernels against import of cashew

,Kernel Broken and packing material.

It was noted that earlier the firm was allowed ad-hoc input output norms in a number of cases with the condition of

same variety, size and origin for both import and export. lt was decided to call for import and export documents

i.e. Bill of entries and Shippine Billl in a few such cases to verify the compliance with the said condition'

Pg.

216           1Party Name:ACG ASSOCIAttED   IMeet No/Date:5/85-

Ca se N o. : 8/ t2 / 85- ALc3 I 2ot4 ICAPSULES PVT.LIト ハlTED IALC3/2015

109.07.2015

IParty Name:WESttERN INDIA CASHEW
‐COMPANY PVT.

Meet No/Date:5/85- ,Status:

ALC3/2015 Deferred

09.07.2015

Status:

17

217
KOttHARI GEMS′ JAIPUR&

KANCHAN TARA
KANCHAN TARA EXPORTS

IMeet No/Date:5/85-
IALC3/2015

‐o9.07.2015

‐Status:

IDeferred

l
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t orlss/rozl17tlAM:^3 studded Jewellery"'
, !,--t r ,.^^ct-o.r\.,iela thair lotar No ?1{1)/SION/G&Cl2Ot4-t5 dated 21'05'2015 has called
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ジ

06.08.2015
A

The Committee noted that the hard copy of app‖ cation is awaited from RA despite three reminders isSued. The

‐Committee decided tO remind RA through D.0.reminder from the level of Chairman. The case iS deferred fOr
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1Case No.:3/3/85-ALC3/2014

HQ File

101/85/050/00020/AM15/

Party Name:DRY「 ECH

‐PROCESSES(|)PVT.LttD;

RLA File

:03/94/040/00659/AM14/

Meet No/Date:5/85-   IStatus:

ALC3/2015          1
09.07.2015             1

Lic.No/Date:0310772062  1Approved

26.02.2014             1

,The Committee noted the comments of MFPlfurnished vide their letter No. 4(7ll2O1'4-DGFT dated 26.06.2015. On
9:the basis of MFPI's comments, the committee decided to approve the ad-hoc input output norms showing

Lycopene content in export/import item as under:-

Export ltem Qty lmport ltem Qty

Tomato Powder
Lycopene content 1 10mg/10Omg

1′ 28′000.00Kg Tomato Paste( Briks 28%)

Lycopene content 60mg/100mg
2′ 56′000.00Kg

lRA may take consequential action as per policy/procedure.

219

1Case No.:11/26/85-ALC3/2013

1。
HQ File:01/85/050/00172/AM14/RLA File

:13/24/040/00052/AM14/

220           'Party Name:FERNANDES

Case No.:1/23/85-ALC3/2014    BROTHERS

The Committee noted that MSME(Hosiery) has called for a clarification from the firm vide their letter dated

t7 .O4.ZOLS. We have also reminded the firm vide this office e-mail dated 05.05 .2015, reply is still awaited. The

Committee decided to remind the firm to expedite the reply. The case is deferred for 06.08.2015.

HQ File

l:01/85/050/00187/AM15/

RLA File

:07/24/040/00330/AM15/

し

Party Name:MANGLAM ARTS   Meet No/Date:5/85- Status:

IALC3/2015              1
109.07.2015              1

1Lic.No/Date:1310046101   1Deferred
114.02.2014              ,

レ
Meet No/Date:5/85- Status:

ALC3/2015              1

09.07.2015              1            '

Lic.No/Date:0710107163  1Approved   l

10.12.2014               ‐            |

)ted that the firm has claimed nil wastage. The committee decided to approve the case withThe Committee nc

the condition that variety, origin and grade of export item shall be same as that of imported cashew and ratified

the ad-hoc input output norms as under in terms of para 4.4.2 of HBP, 2OO9-14 (Now Para 4'06 of HBP, 2015-

20). Since AA was issued under Para 4.7 of HBP, 2OO}-I4, it was decided to get it regularised in terms of para

Ll q.q.zof HBP, zoog-L| by placing it before PRC.

Export item Qty. lmport ltem Qty.

Cashew Kernel Broken Large White Piece LWP

Grade of the same quality, size, variety and

origin as imported.

17010.00Kg Cashew Kernel Broken Large

White Piece LWP Grade

17010.00Kg

Cashew Kernel Broken Small Piece SSP Grade

of the same quality, size, variety and origin as

imported.

17010.00Kg Cashew Kernel Broken Small

Piece SSP Grade

ヽ

17010.00Kg

RA may take consequential action as per policy/procedure.
げ
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No.:1/23/85-ALC3/2014

IHQ File

l:01/85/050/00109/AM15/

223

1Case No.:5/14/85-ALC3/2013

IParty Name:FERNANDES
IBROTHERS

Meet No/Date:5/85-

ALC3/2015

09.07.2015

IRLA F‖ e i07/24/040/159/AM15/  Lic.No/Date:0710106184  1Approved

25.07.2014              1

d that the firm has claimed nil wastage. The committee decided to approve the case withThe Committee note
the condition that variety, origin and grade of export item shall be same as that of imported cashew and ratified
the ad-hoc input output norms as under in terms of para 4.4.2 of HBP, 2009-14 (Now Para 4.06 of HBP, 2075-
12120).SinCe AA was issued under Para 4.7 of HBP′ 2009-14′ k was decided to getた regulattsed in terms of para

14.4.2 of HBP,2009-14 by placing it before PRC.

Export item Qty. lmport ltem Qty.

Cashew Kernel Grade LWP of the same quality, size,

variety and origin as imported.
3402.00Kg Cashew Kernel

Grade LWP

3402.00Kg

Cashew Kernel Broken Grade SSP of the same quality,

size, variety and origin as imported.
12474.00Kg Cashew Kernel

Grade SSP.

12474.00Kg

RA may take consequential action as per policy/procedure.

222

Party Name:P.S.S.

KR!SHNAMURTHIEXPORTS
PRIVATE LIM:丁 ED

14 1HQ F‖ e:01/85/050/00089/AM14/1RLA F‖ e

:35/24/040/00016/AM14/

IParty Name:IW:STAT10NERY  IMeet No/Date:5/85-
IPVT.LTD                   ‐ALC3/2015

109.07.2015

lstatus:

|   |
13 HQ File:01/85/050/116/AM15  RLA File:03/94/40/455/AM15  Lic.No/Date:0310788252  Deferred

‐21.08.2014

The Committee decided to ask the firm to indicate the bifurcation of quantity of 0.7mm and 0.5mm dia pencil to

be used in export item. The case is deferred for 06.08'2015.

レ
Meet No/Date:5/85-

ALC3/2015

09.07.2015

Lic.No/Date:3510041815   Deferred

08.08.2013              ‐

The Committee noted that the comments are awaited from Deptt. of Animal Husbandry, dairying & Fisheries.
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224          Party NameiSONIC B!OCHEM   IMeet No/Date:5/85-     Status:

ICase No.:28/7/85-ALC3/2014    EXttRAC丁 10NS LttD.′           ALC3/2015
109.07.2015

1HQ F‖ e                     RLA F‖ e                     Lic.No/Date:5610003829   ‐Deferred

:01/85/050/00064/AM15/      .:56/24/040/00048/AM14/       11.03.2014

■he Commktee noted the comments furnished by MFPl vide their O.M.No.4{18ソ 2015 dt.07.07.2015.|

However′ it was noted that the import item does not have Proteln Content indicated against it. Secondly′
Soyal

Protein:solate which is highly purifled and refined form of Soya Protein should be the end product instead of

lsoya Protein Extracts. lt vvas decided that MFPi should examine these aspects.

225

Case No.:9/1/85-ALC3/2015

Party Name:TASTE L FINE F00D

PRIVATE LIMI丁 ED

16

|:03/95/040/00838/AM15/

The committee noted that the comments are awaited from MFPI.

expedite the comments. The case is deferred for 06'08'2015'

226           Party Name:SANAT PRODUCttS

Case No.:5/23/85-ALC3/2014    LIMITED

一り

RIA Filp Lic'No/Date:0510393120 Deferred
HQ File RLA File

:Ot/8slOsoloo1s1/AM1s/:o5/2a/oao/oos24lAu]-sl0e'02'201s
The Commiit"" not"O that on the basis of MFpt's letter No.4(L5)/20L5 dated 24.04.2ot5, certain information

have been called for from the firm vide this office e-mail dated 21.05.2015, which is awaited' The committee

decided to remind the firm to expedite the reply. The case is deferred for 06'08'2015'

227 Party Name:VAZHAYIL FOAM    Meet No/Date:5/85-     Status:

Case No.:3/23/85¨ ALC3/2014    1RUBBERS LLP
ALC3/2015

09.07.2015

]/00189/AM15/RLAFileLic.No/Date:1010O58983DeferredHO File iotl85/O5t18 :rc/2a/oao/00099/AM1s/ 23'01'201s

The committee noted that on the basis of Dtpp's U.o. No. 7/LoglLSlTSW dt.05.05.2015, certain information

have been called for from the firm vide this office e-mail dated 21.05.2015 which is awaited' The committee

decided to remind the firm to expedite the reply. The case is deferred fqrQ6'08'2015'

17

け
Meet No/Date:5/85- Status:

ALC3/201s
09.07.201s

Lic.No/Date:0310793850 Deferred

t2.o2.2015

The Committee decided to remind MFPlto

Meet No/Date:5/85-    .Status:
‐ALC3/2015

:09.07.2015              
‐

`        
い́た
′



|  1        228         Party Name:SWAR00P       Meet No/Date:5/85-    IStatus:
‐  ‐Case No.:6/10/85-ALC3/2014    ENTERPRISES               ALC3/2015            ‐

09.07.2015              ‐

119‐ |∫:サ::}050/00084/AM 15/       粉fli040/00116/AM 15/       .::1渭 _::]:i:°
710105604   Deferred

丁he Committee noted that on the basis of DIPP′ s U.0.No.7/96/2015-丁 SW/105 dt.08.04.2015′  certain
‐  tinformation have been ca‖ ed for from the firm vide this office e― ma‖ dated 05.05.2015 which is awaited. 丁he

l   lCommittee decided to remind the firm to expedite the reply. 丁he case is deferred for 06.08.2015.

|  1         229         Party Name:丁 lGON BRUSHWARES Meet No/Date:5/85-     Status:    |
|  ICase No.:8/22/85-ALC3/2014                               ALC3/2015              1           1

1  1                                                        109.07.2015                          ‐

1011:月5050/00168/AM 15/       t:′『,040/00020/AM15/      tl::::.4:]:i3510044615   1Deferred     l
l  丁he Commtttee noted that MSME(Hosiery)haS Called for certain information from the■ rm vide theirletter No.

37(5ソ 17/2015-16/Hosiery/114 dt.24.04.2015.We have also reminded the nrm vide this office e― mail dated

21.05.2015 which is awaited. The case is deferred for 06.08.2015.

| .       230        Party Name:RAJDHANI CRAFTS IMeet No/Date:5/85-    Status:
ICase No.:15/23/85-ALC3/2014  1NDUSTRIES PVT.LTDo         ALC3/2015            ‐

.09.07.2015

1211111サ:5050/00201/AM 15/      .跡 il,040/00047/AM 15/      
‐i::::.1:]:i:1310047765  1Deferred

‐丁he Committee noted that on the basis of DIPP′ sU.0.No.7/111/15-丁ShAr dt.30.04.2015′ certain information

have been ca‖ ed for frorn the firm vide this office e― ma‖ dated 21.05.2015 which is awaited. 丁he Committee

ldecided to remind the firm to expedite the reply. The case is deferred for 06.08.2015.

| 1        231        Party NameiCREA丁 !VE      IMeet No/Date:5/85-    Status:

|  .Case No.:21/22/85-ALC3/2014   1GARMENttS PV丁 .LTD.′          IALC3/2015

HQ File RLA File

.09.07.2015              t

lLicoNo/Date:0310791381   Deferred

22 :01/85/050/00181/AM 15/      :03/94/040/00713/AM 15/      25.11.2014

丁he Comm■tee noted that MSME(Hosiery)haS Called for certain information from the nrm vide theirletter No.

37(5ソ 139/2014-15/Hosiery/75 dated 25.03.2015,We have also reminded the nrm vide this office letter dated

27.04.2015 vvhich is awaited. The Committee decided to rernind the firm to expedite the reply. 丁he case is
(deferred for 06.08.2015.

■ギ■■rfン :Ⅲ′,′r.′
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Case No.:3/9/85-ALC3/2014

IParty Name:FIELDFRESH F00DS
IPRIVATE LIMI丁 ED

Meet No/Date:5/85‐

ALC3/2015

09,07.2015

Lic.No/Date:0510389025   ‐Deferred

24.06.2014              1

Status:

Status:

23‐ HQF‖e:01/85/050/00069/AM15/ RLA File
:05/23/040/00131/AM 15/

‐deferred for 06.08.2015

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to

expedite the comments. The case is deferred for 06'08.2015'

233PartyName:GHoDAWATAGRoMeetNo/Date:5/85-Status:
,Case No.:10 lt7l85-ALC3/2O1,4 PVT. LTD. ALC3/2015

' 09'07 '20L5

HQ File :oLl85lo5ol00130/AM15/ RLA File Lic'No/Date:3110064959 Deferred

24
committee noted the .orr"ni, of tCnn forwarded ov rvr/o Agriculture & cooperation. However, committee

needed clarification as to how actuar user condition in this case will be complied with by the applicant because

the micro nutrients/fertilizers which is the import item, will be put to actual use only by growers of Roses' not

by the exporters of Roses. lt was decided to seek clarification from the applicant in this regard' The case is

deferred for 06.08.2015

234         Party Name:GHODAWAT AGRO Meet No/Date:5/85-
ALC3/2015

Case No.:11/17/85-ALC3/2014  1PVT.LttD.
1                            09.07.2015

HQFileRLAFileLic.No/Date:3110064958Deferred
^- :Ot/8slO.5o/o013UAM1s/ :3tl8tslOaOl0o1ss/AM1s/ 0e'10'2014
25

Committee noted the comments of lcAR forwarded by M/o Agriculture & Cooperation. However, Committee

needed clarification as to how actual user condition in this case will be complied with by the applicant because

the micro nutrients/fertilizers which is the import item, will be put to actual use only by growers of Roses' not

by the exporters of Roses. lt was decided to seek clarification from the applicant in this regard' The case is

レ
一1‐

~ ~135~~‐
   IP:liVNa高

`LL66AWATAGRO IMeet No/Date:5/85-   Status:   |IALC3/2015              1              11Case No.:7/10/85-ALC3/2014   1PV丁 .LTD.
109.07.2015              1             1

尋 憮 鳳 A撫 彙 勉

,鳳 臨 i著 l幕 L
ineeded claniCatiOn as to hOW actual user cOndition in

l  the micrO nutttentS/ferulizers whiCh is the import ttem

l  lby the exporters of Roses. :t Was decided tO Seek cla

l  ldeferred for 06.08.2015
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ねred
:01/85/050/00086/AM 15/ :31/83/040/00079/AM 15/ 03.07.2014

27 '--'
Committee noted the comments of ICAR forwarded by M/o Agriculture & Cooperation. However, Committee

needed clarification as to how actual user condition in this case will be complied with by the applicant because

the micro nutrients/fertilizers which is the import item, will be put to actual use only by growers of Roses, not

by the exporters of Roses. lt was decided to seek clarification from the applicant in this regard. The case is

ldeferred for06.08.2015

レ

, 237 party Name:GHODAWAT AGRO Meet No/Date:5/85- Status:

,case No.:11lllls-ALc3lzoLs PVr. LrD' ||:Yflt
HQFileRLAFileLic.No/Date:3110O55266Deferred

,, :OLls5loso/o0oLo/AM16/ :3{$loaOloo238lAM1s/. L7'o2'2o1's

committee noted the comments of lcAR forwarded by M/o Agriculture & cooperation. However, committee

needed clarification how actual user condition in this case will be complied with by the applicant because the

micro nutrients/fertilizers which is the import item, will be put to actual use only by growers of Roses, not by

the exporters of Roses. lt was decided to seek clarification from the applicant in this regard' The case is

deferred for 06.08.2015

一）

Case No.:12/1/85-ALC3/2015   1PVTo LttD.

' iA iif. 
.' 

:Rm flte Lic.No/Date:3110065265 'Deferred '

I

,n :oilasloso/ooo11/AM16/ :3L/83loaoloo21e/tM1u., 11'02'201s

committee noted the comments of lcaR forwarJeo ny M7o ngriculture & cooperation. However, committee'

needed clarification how actual user condition in this case will be complied with by the applicant because the '

micro nutrients/fertilizers which is the import item, will be put to actual use only by growers of Roses, not by

the exporters of Roses. lt was decided to seek clarification from the applicant in this regard' The case is

\l
deferred for 06.08.2015 \uf _.

曜縮が覇 !

IStatus:         .
238 IParty Name:GHODAWAT AGRO  Meet No/Date:5/85-

ALC3/2015

09.07.2015

レ
囃 瑚 粋 智
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HQ File RLA File Lic.No/Date:3110063934 Deferred

,o :0U85l0so/0oos1/AMLs/ :371s31040/00030/AM1s/ 0e'0s'2014

committee noted the comments of lcAR forwarded by M/o Agriculture & cooperation. However, committee

needed clarification how actual user condition in this case will be complied with by the applicant because the
,micro nutrients/fertilizers which is the import item, will be put to actual use only by growers of Roses, not by

:the exporters of Roses. lt was decided to seek clarification from the applicant in this regard. The case is

‐deferred for 06.08.2015

24o Party Name:GHoDAWAT AGRo Meet No/Date:5/85- lStatus:

Case No.:17 17185-ALC312OL4 PVT' LTD' ALC3/201'5

09.07.2015

HQFileRLAFileLic'No/Date:3110063679Deferred
,, :0V85/0so/000s3/AM1s/ :3Ll$loaO/000L6/AM1s/ 28'04'2074

, Committee noted the comments of ICAR forwarded by M/o Agriculture & Cooperation. However, committee 
'

needed clarification how actual user condition in this case will be complied with by the applicant because the'

, micro nutrients/fertilizers which is the import item, will be put to actual use only by growers of Roses' 
T-lo.l .II‖ し:υ ‖uL::に ::し 0′ :● :し‖:ιヽ1● UV::=｀ '' '‐ ●`●― ……r―  ― ――  ′         ・

lt was decided tO Seek clarficatiOn from the appliCant in this regard. The case iSII   lthe exporters of Roses.

deferred for 06.08.2015

一レ

241
‐Case No.:4/22/85-ALC3/2014

1            242

iCase No.:8/23/85-ALC3/2014

IParty Name:EICL LIMITED

‐Party Name:EICL LllⅥ ITED

IMeet No/Date:5/85-

IALC3/2015

,09.07.2015

'Meet No/Date:5/85-

‐ALC3/2015
109.0フ .2015

一

「

lstatus:

…
壌
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34 1HQ File                     ‐RLA F‖e                     Lic.No/Date:5310018464  1Deferred

:01/85/050/00118/AM 15/      153/24/040/00007/AN/115/      29.09.2014              1

‐丁he Commktee noted that the comments are awaned frOm MsME(G&C).丁 he Committee decided to remind

MSME(G&C) to expedite their comments. The case is deferred for 06.08.2015.

レ
244 Party Name:EICL LIMi丁 ED

Party Name:ASHAPURA

MINECHEM LTD

Meet No/Date:5/85-
IALC3/2015

09.07.2015

Status:

35

ICase No.:3/22/85-ALC3/2014

HQ File:01/85/050/0163/AM15/ RLA File Lic.No/Date:5310018468   1Deferred

:53/24/040/00012/AM 15/ 31.12.2014

The Committee noted that the comments are awaited from MSME(c&c). The Committee decided to remind

MSME(G&C) to expedite their comments. The case is deferred for 06.08.2015.

一

「

RLA F‖e:03/94/040/1122/AM13/ Lic.No/Date:0310729220  1Approved
22.03.2013              ‐

Request for amendment in description of import item from Sodium Hydro sulphate to Sodium Hydro Sulphite'

The committee noted the import item applied for was sodium Hydro sulphite and Advance Authorisation was

also granted with same description of the import item.

while fixing the ad-hoc input output norms, the description of this import item was given as sodium Hydro

sulphate. ln a similar case of this firm for same export and import items, the description of the said input was ,

amended subsequently from sodium Hydro sulphate to sodium Hydro sulphite on the basis of recommendation

of MSME(G&C)'U.O. No. 25(L)/S|ON/G&C/20 t2 dt.19.02.2014 (Meeting No. 3 dated 08.05.2014 Case No. 121).

The committee decided to amend the description of import item from sodium Hydro Sulphate to Sodium Hydro

sulphite in the present case also. This amendment is only for the purpose of redemption of advance

a uthorisation.

‐Meet No/Date:5/85-    IStatus:    |

IALC3/2015              ‐            1
109.07.2015|       |

隔蔦而扇両面洒 (面「
~|
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246 Party Name:ASHAPURA       IMeet No/Date:5/85-
‐MINECHEM LTD         ALC3/2015

109.07.2015

「

37

HQF‖e:01/85/50/004/AM14   RLA F‖ e:03/94/040/980/AM 13/ Lic.No/Date:0310724192  1Approved
14.02.2013

IRequest for amendmentin description ofirnportitem from Sodium Hydro Sulphate to Sodium Hydro Sulphite.

I the import item applied for was Sodium Hydro Sulphite and Advance Authorisation was
The Committee note(

also granted with same description of the import item'

while fixing the ad-hoc input output norms, the description of this import item was given as Sodium Hydro

sulphate. ln a similar case of this firm for same export and import items, the description of the said input was

lamended subsequently from sodium Hydro Sulphate to Sodium Hydro Sulphite on the basis of recommendation '

,of MSME(G&C),U.O. No. 25(1)/SION/G&C/2012 dt. 19.02.2014 (Meeting No. 3 dated 08.05.2014 Case No. 1-21)'

`

:The committee decided to amend the description ofimport

lSulph■e in the present case also.ThiS amendment iS

authorisation.

item from Sodium Hydro Sulphate to Sodium Hydro

only for the purpose of redemption of advance

‐               247 IParty Name:ASHAPURA
MINECHEM LTD

Meet No/Date:5/85-

IALC3/2015

109.07.2015

IHQ F‖ e:01/85/171/026/AM16  1RLA F‖ e:03/94/040/546/AM 14  tiC.No/Date:0310752726
1∩ ol∩ つ∩1208'10'2013

Request for amendment in description of import item from Sodium Hydro Sulphate to Sodium

The committee noted the import item applied for was sodium Hydro sulphite and Advance

3g ,rlto 
granted with same description of the import item'

While fixing the ad-hoc input output norms, the description of this import item was given as Sodium Hydro

Sulphate. ln a similar case of this firm for same export and import items, the description of the said input was

, ,amended 
subsequently from sodium Hydro sulphate to sodium Hydro sulphite on the basis of recommendation

10f MSME(G&C)′ U.0・ No.25(lys10N/G&C/2012 dt.19.02.2014(Meeung No.3 dated 08.05.2014 Case No.121).

tllil『¶tl鷺〕d::上lll:里ell:lelil:r∬ :11講]l                    llllま
l:|lauthorisation.

」   __ …_____………… ―一～″――一――一――‐‐――――――̂―― ―――――……^― ―́……
‐‐―́……
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Party

RLA File

:03/95/040/00906/AM 14/

Meet No/Date:5/85- Status:

甲HQ File

:01/85/050/00162/AM14/

249

case No.:2/24/85-ALC3/2013

248

Case No.:1/26/85-ALC3/2013   ‐Name:S.R.S.PHARMACEUTICALS  ALC3/2015
09.07.2015‐PVT.LTD.

39

The Commktee noted the cOmments furnished by MFPl vide their O.Mo No.47/DGFT/2012 dated 07.07.2015

nd onthe basisofComme11:′ the committee deciふ ed to ratify the ad―
hOCinput output norms as哩

On

Qty. (290 Milk
Flavouring
Straw will
constitute one

Kg of export )

lmport
item(Flavour)

lrnport

Qty. in

Kg/Kg

0.060

0.210

0.044

0.059

Sl.No. Exportltem

695520Nos. Marshmellow
1

496800Nos. Honeycomb
2

695520Nos. Lamington
3 :Б

lFruit Salad SWirl
496800Nos. Topical

4
756000Nos. Mint 0.0136

0.0695 M i lk Flavo u ri ng Straw-Chi lledout 9.ho9o lvt i nt

Milk Flavouring Straw-naspberry f ield

M',lk' Fla.rorring Straw-Mango Smooth

540000Nos. Redberry
6

432000Nos. Mango 0.069
7

rn addition to the fravours mentioned on the table above, 290 straws(unfravoured) and 2 filters per straw

permitted for import against one Kg of export product'

packing material will be allowed as per general policy governing packing material'

RA may take consequential action as per policy/procedure'

w‖ l be

Party Meet No/Date:5/85- ',status:

Name:S.R.S.PHARMACEUTICALS ALC3/2015

PVT. LTD. 09'07'2015

HQ File RLA File Lic.No/Date:031o764676 Approved

:otlsslosolootuslAMt4l :03/95/0a0 /oo77slAML41 06'01'2014

rr,. corriitee noteo the comments furnished by MFpr vide their o.M. No' 47DGnl2o12 dated 07'o7'2ot5

and on the basis of comments, the committee decided to ratify the ad-hoc input output norms as under :-

40

Export ltem Qty.(290 Milk Flavounng
Straw wi‖ COnStitute one Kg

of export)

lmport item
(Flavour)

lrnport

Qty.in

Kg/Kg

Sl.No.

946944Nos. Chocolate 0.0295
1 /ヽ1ilk F:nvollring Straw― ChOCO:ate

0.0407AQ△ aN∩ strawberrγ
2 M‖k FlavOurin i. Strawberry

ii. Banana

0.0510

0.10003 Milk Flarorring Straw-StrawberrY

Banana

1451520NOS.

1791072Nos.
Ranana 0.0810

4 ■ヽ■レFlavn‖ring Straw―Banana
0.0406

798336Nos.
５

一
６

Milk Flavouring Straw-Berry 0.0396

o.0037Milk+l^r"rring Straw-Choco Va nilla 710208Nos. :.し noco:ale

li.Vanilla

nd 2 filters per straw w:90 straws(unflavoured)

permitted for import against one Kg of export product' 
nrrkino material.

群尊:韓翼薫Fttli奮T,野1躍ボT_5rilT早
■,,喘|`口 :● ァヽ
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Case No.:33/17/85-ALC3/2014

HQ File:01/85/050/00153/AM15/

Party

NameiS.R.S.PHARMACEUttlCALS

PV丁 .LTD.

RLA File

:03/95/040/00424/AM 15/

IMeet No/Date:5/85‐

ALC3/2015

09.07.2015

tic.No/Date:0310789625
124.09.2014

Status:

41

Approved

The Committee noted the comments furnished by MFPI vide their O.M. No. 47/DGFTl2ol2 dated 07.07.2015
as under:―

tnaooitiontott'en.,ffiabove,290strawS(unflavoured)and2filtersperstrawwillbe
permitted for import against one Kg of export product.

Packing material will be allowed as per general policy governing packing material'

,RA may take consequential action as per policy/procedure.

Meet No/Date:5/85- Status:251

Case No.:5/25/85-ALC3/2012

HQ File:01/85/050/00131/AM13/

Party

Name:S.R.S.PHARMACEUTiCALS

PV丁。LTD.

RLA File

:03/95/040/00435/AM13/

ALC3/201s
09.07.2015

'Lic.No/Date:0310708120 Approved

07.09.2012

‐42

The Committee noted the comments furnished by MFPI vide their o.M. No' 47|DGFTl2oL2 dated 07'07'2015
under:

tn aaOition to ttre flarorrs nentio*d on the table above, 290 straws(unflavoured) and 2 filters per straw

permitted for import against one Kg of export product'
packing material will be allowed as per general policy governing packing material,

RRmaytakeconsequentia!action3sperpolicy/procedure.},\),

and on the basis of comments, the committee decided to ratify the ad-hoc input output norms as under :

SI.No. Export ltem Qty.  P90 Milk
Flavouring  Straw  wi‖

constitute one  Kg Of

export)

lmport item
(Flavour)

lmport Qty. in
Ke/Ke

1 Milk Flavouring Straw-Chocosamba 895080Nos. Chocolate 0.042

2 Milk Flavouring Straw-Ca rna berry 895080Nos. Strawberry 0.119

3 Milk Flavouring Straw-Beach Mango 895080Nos. Mango 0.070

4 M ilk Flavouring Straw-Fa rofacrea m 273000Nos. . Chocolate
i. Cookies

0.136

0.117

5 Milk Flavouring Straw-Maracanana 1031280Nos. i. Acai

ii. Banana

0.029

0.068

and on the basis of comments, the committee decided to ratify the ad nOcinput output norms as

SI.No. Export ltem Qty. (290 Milk
Flavouring   Straw

w‖ l constitute one

Kg of export) __

lmport item (Flavour) lmport Qty.
in KglKg

1 Sipahh M‖ k Flavouring Straw―

Strawberry

2371350Nos. INU 1472(StrawberrY) 0.122

2 Sipahh M‖ k Flavouring Straw―

Chocolate

2786600Nos. INU 1465 (Chocolate)

Cocoa AM 70, Cocoa

Powder

0.031

0.129

3 Sipahh Milk Flavouring Straw-Vanilla 408240Nos. lNU 1477(Vanilla) 0.061

4 Sipahh Milk Flavouring Straw-Banana 581760Nos. INU 1483(Banana) 0.156

5 Sipahh Milk Flavouring Straw-Cookies

and Cream

302400Nos. Cookies & Cream 0.123

6 Sipahh M‖ k Flavouring Straw―

Caramel

504000Nos. Caramel 0.170

w‖ i be

:

|
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Case No.:24/7/85-ALC3/2014

HQ File

:01/85/050/00060/AM15/

丁he Committee noted the

Party

Name:S.R,S.PHARMACEU丁 lCALS

PVT.LttD.

RLA File

:03/95/040/01030/AM14/

comments furnished by MFPI Vide their

Meet No/Date:5/85- IStatus:

ALC3/201s
09.07.2015

Lic.No/Date:o31o777165 Afproved

04.o4.2074

O.M. No. 47|DG1T/2012 dated 07'o7'zots
{-hoc inout outout norms as under:-

43

ln addition to the ttav 0 straws(unflavoured)

permitted for import against one Kg of export product'
r - r:-.. -^.,^-nina nrrlzino matprial-permに Lじu:υ :Ⅲ :νΨR u5u"1:正

J:ξ ttrL`nett pttcvgOVer雨
ng pacttng mate百 J.

Packing material wi‖ be a‖ c

RA may take conSequential aCtiOn as per poliCY/procedure.

253

case No.:13/26/85-ALC3/2013

IParty

lName:S.R.S.PHARMACEU丁 lCALS

PV丁 .LTD.

Mtti No/Date:5/85-   ,tatuS
ALC3/2015              1

o9.07.2015              1

レ

:o1l85lo5oloo774l^M14l:o3lg5lo4oloo855/AM14l

;the committee noted the comments furnished by MFpr vide their o.M. No. 47/DGrrl2o12 dated 07'07'2ot5

,and on the basis of comments, the committee decided to ratify the ad-hoc input output norms as under :-

44

A I lvlllK rldvuullllli' Jlrqr' !!!e"o- I

t,

lnadditiontothen.u0straws(unflavoured)
permitted for import against one Kg of export ?tod,:tt'-- .^--i^a
PackingmaterialwillbeallowedaSpergenera|policygoverningpackingmaterial.
RA may take consequlntiat action as per pofitvlpr.ot"Olre' [j

¨
■
）

●

十ho ittee decided to ra the ad― hOCinput Outpu
100r

Qty.   (290  Milk
Flavouring  Straw  Wi‖

constitute one Kg of

export)   _

lmport item (Flavour) lmport Qty.

in Kg/KgSl.No.

1

Export ltem

0.07

0.07Tubular Milk FlaVOuring+

ProbiotiC COSmic Atomic Passion

straw               _____一 ――――

742000Nos. (i}PaSSiOn卜 rult

(il)Raspberry

(i)Banana
(li)Kiwi

0.09

0.022 tubular Milk Flavouring+

Drnhiatir Cosmic Kiwinana Straw

510000Nos.

0.10

0.05
742000Nos. (i)Strawberry

fliヽ Pomegranate
３

　

　

一
４

Tubular Milk Flavouring +

Probiotic Cosmic Be{Ylv'l4ltrgy1
(i)LemOn Pie StraW

(li)Vanilla______

0.12

0.01tubular Milk Flavouring

Probiotic Lemon Pie Straw

+ 925000Nos.

驚‖111lX:ti:器抵:W
lmport item
(Flavour)

lmport Qty.

in Kg/Kg _SI.No. Export ltem

Kiwi 0.059

1 -ru', t r-r uvo u ri n g St ra w- Kiwi I i ci u o s D■64UU:｀υう・

■力αQQ∩∩ lヽハ c Hawaiian 0.040

2 Milk Flavouring Straw― Hawal:dI Coconut o.013

3 Milk Flavouring Straw― COCOnut
j∠4UUUlヽυう。

1036800NoS. Mango 0.057

4 Milk Flavoulillg Stiaw― Ⅳla:180
llllllllllllllllZ filt"tt per straw willbe

り

「

|

|
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Case No.:9/39/85-ALC3/2012

HQ File

:01/85/050/00179/AM 13/

The Conlmittee noted the

Party Meet No/Date:5/85-

NameiS.R.S.PHARMACEUttlCALS  ALC3/2015

Status:

09.07.2015              1

Lic.No/Date:03107五 〇632  
「
5proVed

114.01.2013              1

IPV丁 .LttD.

‐RLA File

103/95/040/00616/AM 13/

comments fumished by MFP!vide their O.M.No.47/DGFT/2012 dated Oフ
.07.2015

145

ided tify the a

'-""-'_:------v-
rn addition to the fravours mentioned on th; tabre ^obove, 2g0 straws(unfravoured) and 2 filters per straw

permitted for import against one Kg of export product'

packing material will be allowed as per general policy governing packing material'

RA may take consequential action as per policy/procedure'

will be

255 Party

Case No.:15 122/85-ALC3l2074 Name:S'R'S'PHARMACEUTICALS

PVT. LTD.

0175/AM15/ RLA FileHQ File :oLlsslosolo 
, o3lsslo4oloo4ol/AM1s/

The committee noted the comments furnished by MFPI vide their

Meet No/Date:5/85- Status:

ALC3/2015
09.07.2015

Lic.No/Date:0310789646 APProved

'25.O9.20L4

O.M. No. 47IDGFTIIO12 dated 07'O7'2O7s

‐46

t norms as under:

raws(unflavoured) and 2

permitted for import against one Kg of export product'

packing material will be allowed as per general policy governinE Packinlqnaterial'

RA may take consequential action as per policy/.proeedure' 
- . \i'i

and nn tlre hasis of comments. the committee dec to ra n

SI.No. Export ltem Qty.(290 Milk
Flavouring Straw

wi‖    constitute

one K8 0f export)

lmport item
(Flavour)

lmport Qty.in

Kg/Kg

1 sipahh M‖ k Flavouring Straw―

Chocolate

44586000Nos. Chocolate
Cocoa Powder

0.031

0.129

2 Sipahh Milk Flavouring Straw

Strawberry

11857000Nos. Strawberry 0.122

3 Sipahh Milk Flavouring Straw- Banana 4072400Nos. Banana 0.156

4 Sipahh Milk Flavouring Straw - Cookies

and Cream

2419200Nos. Cookies & Cream 0.123

5
q'^"ht-' Nrilk Flavorrrins Straw- Caramel 1890000Nos. Caramel 0.170

8836000Nos. Cookies 0.123
6 Sipahh Milk Flavouring Straw- Cookies

ha rnmrnittpe dec ed to ratifv the ad-hoc input output no
no onI le υdblゝ

Qty.(290 Milk
Flavouring Straw

wi‖    COnstitute

nne Kg of exoort〕

lmport item (Flavour) lmport Qty.in
Kg/KgSI.No. ExpOrt ltem

Kiwi 0.1549
1

:rinσ Qttrn、 A′―FrHit Salad Swr‖ 1277760Nos.

2210000Nos. Mango 0.0694
2

rl-.,^,,.i^o (trarrr-Ma ngo SmOOthie

695520Nos. Lamington Dream 0.0442
3 Milk Flavouring Straw-Lamington

Dream
Marshmallow 0.0597

4 Milk Flavouring Straw-Hellow
Marshmallow

1112000Nos.

Vanilla 0.0611
5 ¨ 百ng Straw_Velvet Vanilll

474700Nos
Kiwi o.1113

6 M il k Flavo u ri ne Slratxlt]icre!: 1777760NOS.
f‖ te r straw will bepe

り

ハ

―
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1       256        Party Name:EICL LIMiTED
iCase No.:9/5/85-ALC3/2015      [

1            256

|~~~・    |

HQ File:01/85/050/00053/AM16/RLA File
:53/24/040/00003/AM 16/

‐丁he Committee noted that the comments are awaited from

,MさLi ttb′ Datと:5/85- ~ St:t」ζ:
:ALC3/2015              1

~薔
とヽ3ノ6:Ltゴi“18504~“ |さ杵

“109.06.2015              ,

MSME(G&C). The Committee decided to remind

MSME(G&C). The case is deferred for 06'08'2015'

C&PC. The case is deferred fOr 06.08.2015. ＼＼

鴇群1'村:載111lfふ 1■ 1'.

じ」F露Fbi鷲1し ,itぶ:ttぃ ;

「謳蔦蕊薦
~

RLA File48 HQ File

,oilasl0s0/000s2/AM16/ :531241o40/oooo?/AM16/

' The Committee noted that the comments are awaited from

, wISUE(C&C). The case is deferred for 06'08'2015'

,ヽ ′‐1`r・・
‐・ ′Ⅲ,゛●●

●
^t''.11'



It was noted that the comments are awaited from MSME(HoJery).The cOmmtttee
for 06.08.2015.

decided to remindi―

・

MSME(Hosiery). The case is deferred

3″聡Ltt濯爵.驚ア[翻IF二 dゝ・
・靱 暴驚苺∬

・

:~lCaSeNo.:11/5/::駄

LC3/2015    1PartyNameiS:DDARTHKA1011

-‐   ― ―・・                       ら'^r‐ _                      1:´ M^′い、●
^・
∩う■∩つ∩ミOQ0

151.HQ File                 RLA File                 tic.No/Date:0210205889  1D(
.   :01/85/050/00056/AM 16/      102/24/040/00027/AM16/      ■6.06.2015              1

1 Jt was noted that the comments are awaked from MSME(Hosiery).The cOmmtttee decided

1獅 SMEl恩活島 :千

`e case L def=に

d br°aO&201,____

remindi

1            261

1Case No.:10/5/85-ALC3/2015

HQ File

101/85/050/00054/AM16/

臨蔦蔦こ二夏
~開
蔦薦菰訂
~~1漑
… 期中 :

― 一一 一
       ~~~~~~― 一

・
tt‐ II‐ II

1 i iiee Oecioea io remind MFPI. rhe case isl
I I '' - -- 

:'*tr:tfiltllellt5 
drE oworLsu rrvrrr rYrr I rr 

.. \ ii ldeferredfor06.08.2015. __*i;.- .---.

、ジレ
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1MSME(Hosiery).The case is deferred for 06.08.2015.
7,:  〒再し こommittee decided to remin」It was noted that the comments are awaited from MSME(Hosiery). The Committee decided to remind

266PartyName:FIELDFRESHFOODSMeetNo/Date:5/85-
case No.:7/5/85-ALC3/2015 PRIVATE LIMITED :ALC3/201-5

oc 07.2015
case No.:7/5/85-ALC3/2015 PRIVATE LIMITED :ALC3/201-5

09.07.2015

5THQFileRLAFileLic.No/Date:0510394475
:0U85/050/ooo51/AM].6/ io5l23/o4olooo92l^ML6l 08.06.20].5

野
甲

:t was noted that the comments are awaited fronn MFPI. The Committee decided tO remind MFPl.

eferred for 06.08.2015.

The case

F“

ebツ 瑯
・
Кγ2015 FttVATELlttID   &7懲

‐RLA F‖e                  L:C.NO/υ at〔
IHQ File
l:01/85/050/00046/AM16/       105/23/040/00077/AN/116/       103.06.2015

・.  :f____R tt rni 〒L^´^__1++ハ a ttariバ

Lic.No/Date:0510394435
58 1HQ File

. lt was noted that the comments are awaited from MFPI' The committee decided to remind

:deferred for 06.08.2015. \
\'\

1         267          Party Name:FIELDFRESH F00DS  Meet No/Date:5/85-
Case No_:2/5/85-ALC3/2015     PRIVAttE LIA/11TED            ALC3/2015
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|た ↓::A61さ a th`t iAさ tomments are awaited from MSME(Mech)・
The COmmttee deCided tO remlnd

‐
  IMSME(Mech)・ The Case is deferred fOr 06.08.2015.
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lfOr 06.08.2015.

ldeferred fOr 06.08.2015
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HQ File RLA File Lic'No/Date:3110065448 Deferred

:oLlsslosolooo4s/AM16/ t311$io+olooo22l:N:ML6!, ^ 
'22'os'2ots

committee noted the comments of rcAR forwarded by M/o Agricurture & cooperation' However' committee

needed crarification as to how actuar user condition in this..rJ*irr be complied with by the applicant because

the micro nutrients/fertilizers which i, tr," in1port item, will be put to actual use only by growers of Roses' not

by the exporters of noses. rt was decided to seek crarification iro, tr,. app,cant in this regard' The case is
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63 HQ File

:01/85/050/00059/AM 16/

RLA File

:17/24/040/00012/AM 16/

1          272           1Party Name:SEAHAttH CANNING

iCase No.:15/5/85-ALC3/2015   COMPANY′

IMeet No/Date:5/85-    IStatus:
IALC3/2015

‐09.07.2015              1

Lic.No/Date:1710006105   Approved

19.05.2015

The Committee noted that the import item appears to be packing material which is governed by general policy

for packing material. RA is advised to act accordingly.

「l  y~  三
「

|

P百16411月 5050/00065/AM 16/       t:′ξl,040/01170/AM 15/
Lic.No/Date:0310794706

19.032015

MFptis comments No. a(a)/2015 dated ot.o7.2orswere noted by the committee. As discussed in last meeting,

the Committee desired to have documentary evidence of price of Cocoa Powder which is the recoverable

wastage in this case and which is to be factored in fixation of ad-hoc input output norms.

「
274 Party Name:」 INDAL DRUGS Meet No/Date:5/85-

ALC3/2015

09.07.2015
F菖

蔽

iStatus:

.-HQFileRLAFileLic.No/Date:o31o7947o8Deferredb5 
:0U8sl0so/ooo63/AMt 6/ .:o3le4/o4oloLt72/AML1/ 19.03.201s

M Fpt,s commenti No. a(a)/2015 dated 07 .07 .zots were noted by the committee. As discussed in last meeting,

the committee desired to have documentary evidence of price of cocoa Powder which is the recoverable

wastage in this case and which is to be factored in fixation of ad-hoc input output norms'

Case No.:19/5/85-ALC3/2015   PRIVATE Liヽ 11TED

‐         275          1Party Name」 INDAL DRUGS

ICase No.:22/5/85-ALC3/2015   PRlVATE LIMl丁 ED

Meet No/Date:5/85-

ALC3/2015

109.07.2015

:HQF‖e 日c.No/Date:0310794707 1 Deferred    lRLA F‖e

:07/8s/osolooo66/AM16/ :03/94lO4OlO1.17LlAu15l 1e.03.201s

MFpl,s comments No. a(a)/2015 dated ot.oT.zolswere noted by the committee. As discussed in last meeting,

the Committee desired to have documentary evidence of price of Cocoa Powder which is the recoverable
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Case No.:20/5/85-ALC3/2015

HQ File

:01/85/050/00064/AM16/

IParty NameJINDAL DRUGS

IPRIVATE LIMITED

‐RLA File

:03/94/040/01181/AM15/

'Meet No/Date:5/85-ALC3/2015
‐09.07.2015

Lic.No/Date:0310794876

25.03.2015

Status:

Deferred

Status:

Deferred

|

一一
「

67

MFPt's comments No.  (a)/2015 dated 07.O7.2075 were noted bythe Committee. As discussed in last meeting,

the Committee desired to have documentary evidence of price of Cocoa Powder which is the recoverable

wastage in this case and which is to be factored in fixation of ad-hoc input output norms.

277          Party NameJINDAL DRUGS    IMeet No/Date:5/85-     Status:

|  ‐Case No.:23/5/85-ALC3/2015   ‐PRIVATE Li卜ЛITED           IALC3/2015            ‐
|  ′                           ‐                           .09.07.2015             1

168111:サ
:5050/00067/AM 16/      1器ξl,040/01176/AM15/     lilill14:]:〕

:°310794759  1Deferred

MFPI'scommentsNo.a(a)/2015dated07.07.2Ol5werenotedbytheCommittee. As discussedinlastmeeting,
the Committee desired to have documentary evidence of price of Cocoa Powder which is the recoverable

wastage in this case and which is to be factored in fixation of ad-hoc input output norms.

169

1            278
‐
Case No.:18/5/85-ALC3/2015

HQ File

:01/85/050/00062/AM16/

Party Name:ARJUNA NAttURAL

EXttRACTS LIMI丁 ED

RLA F‖e

:10/24/040/00134/AM 15/

Meet No/Date:5/85-

ALC3/2015

09.07.2015

Lic.No/Date:1010059078

25.03.2015

Committee noted that both import and export item are same. While specification of export item is furnished in

,application, same for import is not indicated. The Committee decided that applicant may be asked to furnish

the same. The case is deferred for 06.08.2015.

1           279            1Party Name:PURE TROPIC′

ICase No.:25/5/85-ALC3/2015     1

HQ File:01/85/050/00069/AM 16/IRLA F‖ e

132/24/040/00008/AM16/

Meet No/Date:5/85-

ALC3/2015

09.07.2015

I Lic.No/Date:3210077559   Deferred

08.06.2015

IStatus:

|

70

The Committee noted that the import item at Sl. No. 5 i.e. Tender Deep/Tender Coconut Water TDA 330Sq. TPJ-

TDSEA) in packing material appears to be the export item, as per the description. The Committee decided that
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Meet No/Date:5/85-

.07.2015

iorr"nts are awaited from MFPI. The Committee decided to remind MFPI. The case isIt was noted that the
for 06.08.2015.
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